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Sadhna Srivastava ]iI [JI 	Letter dated 20.03.07 sent by Divisional 

Personnel Officer on behalf of i)ivisioiinl Railway Manager, Eastern 

Railway, Se*áldah, addressed to the Deputy Registrar, Central 

Administrative Tribunal, Patna is on record. It is menticned in the letter 

dated 20.3.07 that the appeal filed by the applicant has been decided by the 

appellate authority in compliance of the direction given by this Tribunal in 

OA 712 of 05. A. copy of the speaking order whereby the appeal has been 

decided and punishment imposed by the disthphuaiy authority has been 

modified by the appellate authority is also enclosed with the aforesaid letter. 

2. 	Shri IlK. Karn, learned counsel for the applicant states that be 

has no knowledge about the compliance of the order done by the railway 

adniinistratiom Shri. Muhrnd lee, Ieaned counsel Ir the respondents 

submits that he has not received any imtructions so far. 
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Since copy of the speaking order is on. record therefore, we are 

of the considered opinion that the order passed by this Tribunal has been 

complied with.. However, libeity is granted to the appicmit to file 

appli(at on for revival of the txmternpt petit-ion in case the oider has not 

been complied with. 
In view of the above position, this CCPA is dismissed and 

notices issued stand discharged. 
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